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commencing 30th   August, 1965.   will 
consist of:— 

(1) Consideration and passing of the 
Gold (Control) Bill, 1964, as passed 
by Lok Sabha. 

(2) Consideration of a motion for 
reference of Jawaharlal Nehru 
University Bill, 1964 to a Joint 
Committee. 

(3) Consideration and passing of the 
following Bills as passed by Lok 
Sabha: — 

(i) The Representation of the People 
(Second Amendment) Bill, 1964. 

.(ii) The Warehousing Corporations 
(Supplementary) Bill, 1964. 

(iii) The Banking Laws (Application to 
Co-operative Societies) Bill, 1965. 

'(4)  Consideration and passing of;— 

The Goa. Daman and Biu (Exten 
sion of the Code of Civil Pro 
cedure and Arbitration   Act) Bill, 1965. 

The Companies (Amendment) Bill 
1965, as passed by Lok Sabha. 

<5) Discussion on the statement on the oil 
policy, laid on the Table of the Rajya 
Sabha on the 16th August, 1965 on a 
motion to be moved by Shri Mulka 
Govinda Reddy and others on 
Wednesday, the 1st September, 1965 
at 3 P.M. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The House stands adjourned 
till 2,30 P.M, 

The House   then adjourned for 
lunch at one of the clock. 

The House reassembled after luneh at half 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI M. P. BHARGAVA) in the Chair, 

RESOLUTION RE COMPULSORY 
PHYSICAL AND RIFLE TRAINING TO 

EVERY ABLE-BODIED MALE CITIZEN 
IN THE COUNTRY BETWEEN THE 

AGES OF 20 AND 35 YEARS—continued. 

SHRI AKBAR ALI KHAN   (Andhra 
Pradesh):    Mr. Vice-Chairmant I am happy    
that the    hon.    Member, Mr. Qureshi,   has   
brought   forward   this Resolution for the 
consideration of the House at a time when our 
minds are very much exercised and we feel the 
necessity of physical and even    military 
training, particularly so on our borders.    By 
bringing     forward thi? Resolution he has 
focused the attention of all concerned on the 
different aspects  of  this    importar ^problem. 
Very recently we have introduced the National 
Cadet Corps and so far as the college  students  
are  concerned,  boys and girls, we have made 
it  compulsory. I have had contact    with    the 
NCC in my State and I have visited the  camps  
of  girls  as well  as boys. I  have  had     
opportunity  to  address them  and  also I had  
informal  talks with them, the cadets to be 
trained as well as their teachers or trainers.    I 
must compliment the Government of India   
and  the  Defence  Ministry  for the very good 
effort they are making in this direction and. by 
and large, I can say that it is really giving a 
new life to our young boys and girls.   At the 
same time, I found that even to train the 
college boys, there are certain difficulties 
which have confronted them.   First of all, it is 
the medical examination  of those boys and 
girls. It is very necessary before we launch on 
any scheme of compulsory physical training to 
have, at least for a year or so, a medical record 
of their lieal'h. Otherwise, there may be cases 
where damage may be done to the health of 
the citizen.    So, one pre-condition is that   
there   should   be   an   elaborate arrangement 
for the medical check-up of these boys and 
girls and a record should be maintained.   If 
there is any deficiency that should be rectified. 

The other thing that I found after my 
discussion is that we aie not providing as 
many rifles as necessary for 



 

 [Shri Akbar Ali Khan.] their training and 
practice, which would make that training 
useful and effective. I do not say that the 
Defence Ministry or the Government of 
India is not earnest about it, but I do feel 
that deficiency in that respect has not been 
made good with the result that at places I 
heaid the complaint that sufficient rifles are 
not provided. 

Then, the third thing is about the 
allowances that are given to these boys and 
girls for their maintenance. After their hard 
physical work for four or five hours, they get 
hardly a few annas and with that they can 
only get either a cup of milk or some tea. 
When they c<"^te back after hard physical 
exercis., ^generally speaking, they are not in 
a position to feed themselves according to 
requirements. So, I would suggest that in 
this case the allowance should be increased, 
so that there may be proper feeding of these 
boys and girls, who work hard physically 
and try to befit themselves for ttie service of 
the country. 

Having that experience in mind, 1 feel 
that, if we launch thh programme of 
compulsory physical and rifle training, We 
will come across more than one difficulty. 
So far as the idea is concerned, I am in 
agreement. It may be that it might give a 
background of fighting or violence, but 
taking the country as a whole and our 
history and culture, I think a certain 
emphasis in this direction is necessary. Our 
boys and girls should have very good 
physical education and rifle training I 
consider that, in the long run, it will be for 
the benefit of our country. 

About eight years ago I had occasion to 
visit Peking. There I had seen ladies 
walking with a stick, whose feet were hardly 
five inches or six inches. They could hardly 
walk with it, because the tradition was that 
girls should have very small feet and that 
was considered to be a ?ort of beauty or 
delicacy. While I saw those samples I went 
to a college of physical education for girls. I 
assure you that when I shook hands wrtn   
those 

girls I felt as if they were from some Pathan 
area or some such area, ffelt that niy hand was 
very soft and I could see that development 
they had made in physical training and educa-
tion of their girls. So, in modern times we 
cannot be content with some of the old 
traditions and conventions. We have to change 
them. If we find that in the interests of the 
country and for the benefit of the nation 
certain conventions have to be changed they 
must be changed. The physical education and 
rifle training and the discipline it brings with it 
to mind and body is a great thing which we 
need today. 

This is not the occasion for me to go into the 
question of the discipline of students.   It is an 
obvious fact that at present  our boys are  
inferior  to nobody, but somehow their 
discipline has gone down. Maybe, we seniors, 
or the older generation is responsible for it, 
because if we do not have discipline, if we do 
not behave with responsibility, if we fight for 
power, for ministership and things like that, we 
set a bad example before our    youngmen. 
There are people who have had the honour and 
privilege of sitting at the feet of Gandhiji and 
Jawaharlalji and they  have  imbibed   a   
certain   spirit. Now, these young boys are 
seeing the different Ministers, Politicians and 
the Presidents of big organisations, political and 
otherwise.   What is the inspiration that these 
people are giving to our young men? So, what. I 
say is, in order to have good physique which is  
necessary for  a  healthy  mind,  in order to have 
discipline so that my country and my young 
people may be a disciplined   nation and m   
case 9* necessity they may face all adversity 
and all attacks and all incursions and invasions, 
I do feel that it is imperative that    the country 
and the Government    focus    their    attention   
to improving the physical condition of our boys 
and girls, if possible, by military training.   But 
as I just now mentioned, I think on account of 
want of trainers, on account of want of 
equipment and much more so on account of 
our. 
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tight finances and on account of certain other 
priorities, it will not be feasible, it will not be 
practicable. So my suggestion is, if I 
remember right, as the amendment that has 
been brought by my friend, Shri Gujral, says, 
this is for the time being limited to border 
areas where it is a necessity at present, I think 
to begin with it will be a good experiment. 
Let all our border areas have this physical 
training and rifle training. 

SHRI V. M. CHORDIA : Only border 
areas? 

SHRI    AKBAR ALI    KHAN:       At 
present we will not be able to do more than  
that.    What I feel is,  I  am in agreement so far 
as the question is concerned, so far as the 
principle is concerned, so far as the necessity is 
concerned, and I feel it would be good for the 
country to have any sort of training, but as I 
just now mentioned, want of trainers, want of 
rifles, want of proper equipment, want of 
finances to feed them properly, these are the 
bottlenecks.   That is why I say that. If we pass 
a resolution here, it will have to be  
implemented  and  implemented in its entirety.    
But    if you pass a resolution and things do   
not move, I think that is not in keeping with the 
dignity of this House.   What I feel is, let us 
start with this programme that so far as     our 
border places are concerned1, we will train all 
our young boys, and as the hon.   lady-
Member, Shrimati Shakuntala Paran-jpye, has 
said, in the case of girls I would not make it 
compulsory and in the case of boys it should be 
subject to their health conditions.    (Interrup-
tion)    Let us proceed step by    step, that is my 
view.   You may not agree with me. So what I 
say is, so far as boys  are  concerned  let  it  be     
compulsory. 

DR. SHRIMATI    PHULRENU GUHA 
(West Bengal):    Why not for girls? 

SHRI AKBAR ALI KHAN: You will 
welcome it. Again to counteract your argument 
I say that my sister is wrong and I am right. I 
am saying, give them training but not compul-
sorily.   Please do" not   misunderstand ) 

 

me. I am not saying, "do not give training to 
my sisters and daughters". Do give them 
training but make it optional in their case 
and compulsory in the case of boys, and 
confine it to border   areas   and   make   it   
a  good 

    experiment. Do not have the complaint that 
they have not got the rifles 

   or the trainers, that they have not the proper 
dress, that they have not sufficient to eat. 
That complaint I would not allow.    Only 
from the point    of 

     view of these difficulties that we have, 
   I would suggest modification to this extent 

that this idea is most welcome, we fully 
support it and we are thankful to our friend 
who has brought this resolution, but let us 
start with the border areas and with 
compulsion only to boys and option to girls, 
providing full amenities that are required for 
such a training. 

I thank you. 

SHRI    MULKA GOVINDA REDDY 
(Mysore):    Mr.     Vice-Chairman,     I 
wholeheartedly support  the    Resolution  
which  was  ably moved by Mr. Shafi Qureshi.   
We have won our freedom.    It is the duty of 
everyone of us to defend that freedom.    
When I lend my support to this resolution, it 
does not mean that I am a warmonger, that I 
am itching for war.   But as realists, we should 
realise that today we are   threatened by    two 
of   our neighbours who are   inimical    to us, 
and both    of them have    committed 
unprovoked    aggression   against   the 
integrity and honour of this country. So, it is 
necessary that in order    to defend   the   
country's   freedom   and honour we   have to 
train up   every able-bodied     person    to    
fight    the aggression and to maintain that 
freedom. 

MR.  Vice-Chairman,   the  Resolution 
reads; 

"This House is of opinion that 
Government should take steps to impart 
compulsory physical and rifle training to 
every able-bodied male citizen in the 
country between the ages of 20 and 35 
years." 
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[Shri  Mulka  Govinda  Reddy.] This is not in 
conflict with the amendment moved by Mr.  
Gujral.    We have to impart this training, 
physical and rifle training, to all the able bodi-
ed persons in our country. It will give a sense 
of responsibility and discipline to those who 
undergo this    thaining. This is a very 
stupendous task. T do realise that with the 
limited resources that we have it may not be 
possible for us to implement it today and now 
if we pass  this resolution.    But this is to be 
implemented in a phased way in a number of 
years so that every able-bodied person in India 
gets this physical  training and    rifle  training. 
We have to defend our freedom.    In order  to  
defend  our  freedom,   army alone  cannot   do  
that.    We  have  to supplement  the    army   
in  this  way. Recently,  I  along with other 
friends was in Kashmir.   It was the patriotic 
people of Kashmir who gave the first 
information to the Government  with regard to 
the    inflow    of infiltrators. But they    had    
no arms to    defend themselves.   We did visit 
some of the forward areas, particularly the 
Jammu area.    Nearly 40.000 to 50,000 people 
had been evacuated from  the border villages.   
They were all itching for a fight.    They had  
no arms to defend themselves    against    the    
infiltrators, against the aggressors, and they 
were asking us:  "Why don't you supply us 
arms? We are prepared to fight, and why 
should you ask us to vacate our villages when 
these infiltrators choose to  commit  
aggression   against      us?" We felt tha\t the 
policy of the Government of India in not 
equipping these people with modern arms was 
a wrong policy,   and  that  has  led  us  to  this 
weak-kneed    policy today.   If    only these  
people     are armed,  if    proper training was 
given to them, the infiltrators from Pakistan 
and the Pakistani armed personnel would not 
have committed    this    blatant    aggression 
against India.    You know that India is 
surrounded by China and Pakistan. We have 
nearly 8,000 miles of frontier to guard, and it 
is not humanly possible for any army alone to 
guard the frontier.      It  is,  therefore,   
necessary that the people in the country should 

be given physical training and rifle training. 
And it is not necessary that all the people 
should be given arms, though it is the right of 
any citizen in a free country to bear arms. 
But the importance of physical training and 
rifle training will give a sense of 
responsibility and a sense of discipline to the 
people and at the time of crisis they will be 
prepared to sacrifice their lives and safeguard 
the freedom of the country. 

Mr. Vice-Chairman, we are all for a 
peaceful solution of international disputes but 
if the other party chooses force, uses the 
language of force, then we have got to reply 
to them in the same language. Otherwise, our 
freedom will be in peril our integrity will be 
in peril. We have already suffered 
humiliation at the hands of China and if only 
this training had been imparted to our young 
men and if they had been armed, these things 
would not have occurred in India to our peril. 
I, therefore, feel very strongly that the time 
has come when we should realise our 
responsibility to the nation, to our 
countrymen— that we should safeguard the 
freedom of the country won by the sacrifice 
of millions of our people—and in order to do 
that, we have to train our young men and 
women and we have to impart physical and 
rifle training to them. The amendment moved 
by the hon. Member, under the present 
circumstances, is absolutely necessary and 
we have got to equip our people living in the 
border areas with modern arms. 

I thank you for having given me this 
opportunity to speak. 

SHRI I. K. GUJRAL: Sir, seldom has it 
happened in this House that from Mr. Mulka 
Govinda Reddy and Mr. Chordia to all of us 
on this side of the House excepting Mr. G. 
Ramachandran, everybody has said with one 
voice that we want the people to be equipped 
to defend themselves. Mr. Ramachandran has 
unfortunately raised his lone voice against it 
on the principle 



 

of practical ability. If it were a question of 
practicability only, then I will ask the Home 
Minister to examine the possibility of 
dropping a comma here or of putting a semi-
colon theire. And before I proceed further, I 
would like only to say one thing and that is, I 
am told that Mr. Ramachandran is a 
conscientious objector perhaps in the name of 
Gandhiji. It was in 1925 when the Congress 
was fortunately under the fun sway of 
Gandhiji that a session was held at Kanpur 
presided over by that great lady( the late 
Sarojini Naidu. And here )'. wish to place 
before you some of hej.- words uttered in her 
Presidential /ddress.   She said— 

"I would insist with all the force at my 
'Command on including a complete course 
of military training as an integral part of 
national education. Is it not the saddest of all 
shameful ironies that our children whuse 
favourite lullabies are the battle songs of 
Kurukshetra and whose little feet march 
gaily to the stirring music of Rajput ballads, 
should b<B condemned to depend for the 
safety of their homes, the protection of their 
sanctuaries, the security of their mountain 
and ocean frontiers, on the fidelity and 
strength of foreign arms. The savage 
Massai, the primitive Zulu, the Arab and the 
Afridi, the Greek and the Bulgar may all 
carry their tribal weapons and claim their 
right to defend the honour of their race, but 
we whose boast it is that we kindled the 
flame of the world's civilisation are alone 
defrauded of eur privilege and have become 
cowards by compulsion unfit to answer the 
world's challenge to our manhood, unable to 
maintain the sanctity of our homes and 
shrines." 

This was the call which rang out forty years 
ago from the Congress Session through no 
less a person than the late Sarojini Naidu, the 
then President of the Congress. I hope that 
after hearing this, Mr. G. Ramachandran also 
will lie forced to revise his opinion. 

I am also glad that this morning this 
Resolution has been brought before us by the 
hon. Member from Kashmir, Shri Shafi 
Qureshi. And it is to locus attention on the 
situation—and the invasion—that we are 
faced with that the Resolution has been 
brought forward, and along with my 
amendment, I think we have again to sit up 
and re-examine our defences. 

In the last few days, the people of Kashmir 
have bravely resisted that invasion and there 
has been a forceful voice heard from the State 
of Jammu and Kashmir, and whether it is the 
border resident of the Chhamb area or the 
peaceful citizen of Sri-nagar, they all cry for 
arms and some knowledge to use them. They 
are talking about arms not because of any 
chauvinism but when their homes are 
invaded, when the armed infiltrators have 
dared to peep into them, it is but right that 
those people should wish to have the strength 
to defend themselves. 

Sir, some of us had the chance to witness the 
forceful, justified, patriotic  and self-respecting 
demand being raised in all the public meetings. 
And if Pakistan has chosen to force arms on 
us, let us resist it at all levels by armed forces 
plus armed people.   And then only this 
country which by tradition, by temperament, 
by policy and by  mission,   loves  peace  can  
rise  to defend peace and defend the country. 
Never—and   I   repeat,   never—has   it 
happened that our armies    Rave set foot on 
any other people's land with the intention of 
invading it.   Our soldiers have gone to Gaza, 
to Korea, to the Congo, not to invade, not even 
to 'liberate' as is called, but to assist in 
establishing peace.   Seldom in the history of a 
people have armies done a peaceful job, so 
peaceful as our people have done,  in the 
course of the last eighteen    years.    But,     
unfortunately, our desire for peace in the 
world, our friendliness with the neighbours 
and our anxiety to be left alone and buP.i 
ourselves, has been misunderstood.   In 1947, 
we agreed to divide to live in peace and the 
known argument of"Mr. 
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[Shri I. K. Gujral.J Jinnah at that time was, 
'Jet brothers divide their property and after 
that we will li\ e in peace.' But alas! since 
then, it has been a long history of treachery, 
misplaced trust and violence. Not even a few 
months were allowed for this promise to be 
kept, and it has been a strange spectacle that 
Pakistan, since its inception— like the 
Chinese—has never been a votary of peace 
either in its relation with Afghanistan or in its 
behaviour towards the trans-border State of 
Baluchistan or in its attitude towards 
Pakhtoonistan, leave alone our country. It is 
all evidence of the basic attitude and policy of 
Pakistan which claims that it stands for peace. 

Mr. Vice-Chairman, while we are talking of 
these things today we should also decide that 
our Government shall take a more decisive, a 
more definite attitude towards Pakhtoonistan. 
Those people are crying for liberation, they are 
a people who have been enslaved by bomb, by 
pistol and by all kinds of violence, and it is but 
right that we should go to their assistance, if 
not by armed help as Pakistan chooses to do, 
but our moral force must be extended to them 
in their struggle for liberation against violence. 
On every international issue, Pakistan since its 
inception has always—I say again always—
sided with the aggressor and not with the 
aggressed, and I shall only give one instance of 
the case of the UAR when it was aggressed 
against. It has been its basic attitude that not 
only does it choose to be the aggressor itself 
but it also supports those who aggress against 
others. It is not therefore any surprise that it 
has again chosen to invade us. It is not also 
unfamiliar that during earlier stages, Pakistan 
always chose to deny complicity. We have not 
forgotten Sir Zafrullah Khan's retiarks made in 
1948 af the United Nations—again and again 
he denied any complicity of Pakistan and said 
that Hie tribals in 1947 wanted to assist their 
brethren, and in 1965 the people have risen for 
liberation. Poor 

Auyb! The symbol of tyranny at 
home is on a mission to assist them. 
„ He has to plead all the causes 

'   '     of liberation.   This symbol of tyranny  
ao home  and    spirit  of  aggression abroad to-
day  tells us that his people are coming to 
Kashmir to liberate and help the others.      But 
whatever be the design of the aggressor, it is to-
day, in the present circumstances and inspiring 
thing to visit Kashmir.   Some of us may have 
gone to Kashmir in the past to seek rest and 
leisure but now it is a slight of inspiration.   It is 
a lesson in communal harmony.   It is a grand 
spectacle of a united people.   It is also a sight of 
a politically mature  nation welded together by 
honest, patriotic leadership moving forward to 
defend their arms, their hearth and their values.   
It was amply  demonstrated to the Members of 
this House and others in     public meetings held 
within the sight of the guns of Pakistan, at Uri, 
Baramullah, Bandi Pur, Sopar and Pallanpur, 
everywhere that the people desired and asked for 
an opportunity to defend themselves.   In 
Kashmir and in Jammu, it was obvious that Ayub 
must be made to meet his Waterloo here and   
now. The Prime Minister said in the other House 
and we support him, that    it will perhaps be a 
long war and take a long time to decide but we 
shall go through all the tears and toil to support 
him, to see to it that despots like Ayub meet the 
same end which his predecessors, Hitlers, 
Napoleans, Kaisers and Caesars had met and it 
shall be met in Kashmir and Kashmir alone. We 
have not only to    expel the sOr called 
infiltrators but we have to get, the aggression    
of 1947 also vacated and I am glad that we have 
started towards that.    It is to be remembered 
that the cease-fire line is not our border with 
Pakistan nor was it drawn because at that time 
we were either humiliated or defeated.    It was 
our victorious, triumphant rolling forward Indian 
forces which at that time,    to settle the issue 
with Pakistan peacefully, cried a halt and we 
have referred to it in the United Nations when 
Shri   Krishna   Menon   clearly   told I  them thai 
we could have    delivered 
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victory. I quote here from his speech   i at the 
United Nations: 

"We stopped a victorious army. We 
could have settled the issue. We were 
stronger at that time and God forbid, if 
our country were invaded again, we 
should still render a good account oi 
ourselves. But in obedience, to tlie 
Charter we restrained the action of our 
military forces. Instead of obtaining what 
we could have obtained by use of force, 
we continue to negotiate, having accepted 
Ihe idea of negotiations." 

Here I might say that I am sorry that our trust 
was misplaced.    I may say a   word   about   
the   U.N.   Observers. Before I proceed I 
would say in all humility, that the U.N. 
Observers, are neither   U.N.   no:4   
Observers..    They are not  from  the  U.N.  
nor  do  they represent those nations that are 
neutral.   They generally come from those 
countries which are allied to Pakistan in  
SEATO  and they  do not observe 
impartiality,   as  is  obvious  from  the 
various reports.   If I may tell you of a  very 
strong    rumour  in    Kashmir to-day, seven 
families of U.N. Observers,  since  the 
situation  arose,  have left  for Rawalpindi.   
They  have  not chosen to go back to their 
own countries or come to Delhi but they have 
gone to Rawalpindi.    What for, Avny and on 
whose behalf, we would like to ask.   We do 
not seek any intervention of  any  outsiders.    
We  had  the  taste of it and in  abundance but 
let those Powers, whi.ch do choose to 
intervene sometimes,  decide  whether they  
wish the Chinese designs to succeed in this 
part of the world?    Let them decide whether 
the     U.K.     will     continue balancing itself 
and even if the U.N. chooses not  to  speak 
much  at     this time, let them decide if they 
wish the Chinese  designs  to  succeed,  but 
we do  not  seek  their  intervention  now. 
President Ayub told us at the Commonwealth 
Conference and again assured at the time of 
the Kutch agreement that he wanted peace 
and our Prime Minister, representing the 
tradition of this country, agreed and believed 
him, but now he has to make a different 
choice.    Chou was believed by us,  to 

be cheated by him later.    I wish to say, Sir, 
that to be cheated is neither a sin nor crime.   
To cheat is a crime and if those, two of them, 
have chosen to betray our faith, the fault does 
not lie   with  us.    Ultimate   strength  lies 
with  us  and  in  our  own hands,  by armed 
forces in the front and trained patriotic peop'e    
at    the    back.   The Kashmiri people have 
our support and appreciation for their bravery 
and the Jawans   have   our   support   for   
their valour but more than all, I wish   to say 
from the floor of this House that the Sadiq 
Government,  in its clarity and vision, in its 
decisiveness, in its patriotic zeal,  in its  
steadfastness to the   basic   values   has   
strengthened India's  stand and  is  standing  by  
it. Therefore,  in supporting  the Resolution 
with the amendments, as I have said, I would 
only like to submit that the N.C.C. should not 
only continue to be    compulsory for the   
students but it   should  also  be  made  one of  
the subjects in their curricula so that it 
becomes compulsory   to improve quality.   I 
would also like to submit that rifle training 
should be  given to all citizens and facilities 
should be made available  as  in     Norway 
where  all ranges are provided by the    
Government with arms  and  ammunition a* 
that every adult citizen can go and practise and 
learn. 

Let us train our people. Let us give arms 
to the border areas "and as late Prime 
Minister Nehru said—with all apologies I 
repeat—if freedom is in peril, as it is, give 
people arms and training to defend it. 
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"Chandra    Gupta    M-aurya,    the 
shephered   boy   dreaming   of    the
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SHRIMATI SHAKUNTALA PARAN-JPYE: 
Mr. Vice-Chairman, Sir, I rise to support this 
Resolution, as amended by Mr. Chordia's 
amendment. I want to congratulate the mover 
of the Resolution on his being so very timely. 
Also, I am so glad that he belongs to that part 
of our country which really is the spot where 
all our attention is today focussed. In the days 
of British rule in this country, Lokamanya 
Tilak vehemently advocated the need for 
every able-bodied man in our country to be 
given compulsory military training, and I 
know that was the only platform on which my 
father, who really belonged to the opposite 
party, and Lokamanya Tilak came together. 
For the defence of our country, it is very 
necessary to have military training for every 
able-bodied man. Here, as I said, while one of 
the hon. Members was speaking, I think 
women also should be given this compulsory 
military training. 

[THE VICE-CHAIRMAN (SHRT AKBAR ALI KHAN 
in the Chair.] 

But you, Sir, in your speech wanted to make it 
voluntary for women folk: Perhaps to begin 
with, it can be that way. I have no quarrel with 
you on. that. We can have it on a voluntary 
basis for women folk. But there I would 
suggest, although I am late for moving any 
amendment, that those women who do not 
want to go in for military training, should be 
made to undergo training in nursing, because 
that is very necessary in the case of a war. Our 
Government since Independence, had it 
adopted this policy, had it trained all our men 
and given them military training, I am sure the 
history of the course of events would 
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have been very, very different and nobody 
would have dared to lift his little finger against 
us, because they would know that the citizens 
themselves were strong enough to defend their 
country and they would not wait for the 
military help to come to their aid. If that had 
been the case, I am sure both China and Pakis-
tan would have thought twice before 
launching an assault on our borders. But we 
have now had to face so many humiliations. 
As the hon. Member, Shxi Mulka Govinda 
Reddy who has been to Kashmir and had been 
up to the border said, the citizens and the 
population of Kashmir are itching to have 
arms so that they could settle their quarrels 
with the intruders. But it is a pitiable thing that 
they were not given these arms and they had 
just to vacate their own territories as the 
military had ordered them to do. 

You know that our Army has given a good 
account of itself in whatever theatre of war it 
was called upon to flght, whether it be before 
Independence or after Independence. Every-
body, at home and abroad, speaks very highly 
of our fighting forces and one feels really very 
proud to hear them speak thus. I wish I could 
say the same about ourselves, the others who 
are not given this training and who are not in 
military service. We are, as many speakers 
before me have already mentioned, looked 
down upon as being feeble and weak, even as 
cowards. And that is why, Sir, our country is 
in this plight at the moment. In France and in 
Switzerland, this rniHtary training is 
compulsory and neither of these countries, I 
would like to point out, thinks of waging any 
war with other countries; they have not done 
so for a long time, and I do not see why people 
should tkink that way. It was only one speaker 
who felt that the giving of military training to 
the people would mean exciting the people to 
wage wars with others or to fight among 
themselves. I think this will be taking too 
pessimistic a view of the matter.    I  do not    
think  our people 

| will do that. I know one speaker said that if 
you give this training to one and all, there 
may be people who are at present fifth 
columnists, who are traitors and they would 
also be receiving this training. But here I 
would like to point out that such people are 
very few and far between. And what is more, 
such people do manage to get the necessary 
training even now while the other citizens are 
left without any training and they have to face 
these people ^ho incite trouble in the country. 
If they also were as forceful and quite fit to 
defend themselves as the others, then I think a 
lot of our trouble in the country would n°t 
have existed at the present moment. A person 
who knows how to wield a gun also knows 
how to carry himself. And Sir, as you know, 
discipline will come automatically to our 
young generation if military training was 
made compulsory and that is another point. I 
know that the National Cadet Corps is there 
and military training is made compulsory 
there. I also know that many people have 
said—and you have also said it, Sir—that 
enough rifles are not made available for 
giving training to these young men of ours, to 
these young girls of ours. Very true. But do 
you know that during the last war, when 
Britain was on the rock, absolutely at rock 
bottom, she trained her people with only 
walking | sticks in the initial stages and only ! 
when they went to the front, were | they given 
guns and rifles? So for ; physical training, for 
military train-i ing in the initial stages, we can 
do likewise. We can train our people that 
way. ft is physical fitness that is first needed, 
military training will follow. As I said before, 
it is necessary to be strong in order to meet 
our two enemies on our borders. Many Urdu 
and Parsee verses were quoted here and! I will 
just quote one Sanskrit verse which says: 

 
That means that those wh'u are equals in 
strength, those w*^ are equals   
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wealth, it is amongst them alone that talks of 
friendship can start and go on; not amongst 
those who are very strong and those who are 
very weak. And so I support this Resolution 
with all my heart and I hope the House will  
find its way  to  support it. 

SHRI K. K. SHAH (Maharashtra): Mr. Vice-
Chairman, I wish my friend, Mr. 
Ramaehandran, were here because it is 
surprising that he should have said that there 
were people like him for whom a problem will 
be created if compulsory physical and rifle 
training was introduced in this country. My 
friend, Mr. B. K. P. Sinha, has already dealt 
with that problem. May I remind Mr Rama-
ehandran that when Kashmir was invaded by 
Pakistan, Mahatma Gandhi was alive and it 
was with his consent and blessings that the 
Indian Army marched and defended Kashmir? 
Now, that alone should be sufficient for Mr. 
Ramaehandran to make him feel that unless 
this country is well prepared, it will not be 
possible for this country to defend either its 
integrity or its honour. Sir, especially when we 
have accepted democracy in this country with 
all its weaknesses, discipline both in life and 
thought, and even in action, is necessary. Un-
luckily for this country, having accepted 
democracy, there has been neither discipline in 
action nor discipline in thought, nor even 
discipline between the political parties. If there 
was discipline between the political parties, 
even if the leaders were well -disciplined, I am 
sure our sufferings would be much less and   . 
. . 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Not only between the different parties 
but in the same party itself there is this lack of 
discipline. 

SHRI K. K. SHAH: In the same party also, I 
entirely agree with you, and that is because of 
jealousy. It is jealousy which breeds all 
weaknesses and vices and it is only a 
disciplined man who can get rid of jealousy. It 
is only the man with strength who does not 
feel jealous and who wants 

to increase the strength. Even from that point 
of view, it is entirely necessary for this country 
that all-round training should be given and, 
therefore, Sir, I very much welcome Mr. Shafi 
Qureshi's Resolution. It has been very timely 
and it has come at a time when we have 
realised to our cost what it means to be weak 
both physically, and, if you permit me to call, 
militarily. Especially at a time when your 
borders are threatened, if you are not 
physically strong and if you are not well-
disciplined, how can you defend the country? 
Technology has advanced very much and if 
you are not strong and well-disciplined, how 
can you advance in technology? One fails to 
understand this. You cannot have a weak pilot. 
How can a country advance when you cannot 
have sufficient pilots with sufficient strength? 
This is the position of the country and it is 
wrong to say that it will be difficult. I am sure, 
men like Mr. Ramaehandran can have physical 
training; I am sure he will not mind having 
physical training. I am. sure he will not mind 
even having rifle training. What he will mind 
is shooting somebody in self-defence. At that 
time he may be permitted to lay down his life 
without shooting but surely that consideration 
cannot come in the way of his getting eMher 
physical or military training. 

Sir, I was very glad Mr. Ramachan dran 
asked the question.- Where have we got the 
arms? In other words, may I then take it that if 
we had the arms, if we had sufficient 
resources, Mr. Ramaehandran would have 
agreed to physical and military training being 
made compulsory? His first argument then 
gives way, the ontire basis on which he was 
standing is knocked off. I am prepared to 
accept this if we did not have sufficient arms. 
I agree with you, Sir, that unless we had 
sufficient doctors to provide medical 
examination, unless we had enough rifles, 
unless we were able te give sufficient 
allowance to all people, it would not be 
possible to make this compulsory but that 
does not mean that the idea, which Mr. 
Qureshi 



 

IShri K. K. Shah.] 
has presented to this House, gets lessened in 
its importance in any way. Here is a terrible 
idea that 650 million Chinese are armed to the 
teeth and physically trained and here is a 
neighbour with 450 million people physicaliy 
weak and untrained. It is ia the interests of 
world peace especially when 650 million 
people are well trained and are standing posed 
on the border and ready to run down the 
Himalayas in their thousands and millions to 
go in for this kind of training. On the other 
side, here we have a country which is looked 
upon as the last post of democracy and this 
last post of democracy consists of people who 
cannot move, who are not well trained and 
who have not the courage to face the enemy. 
How can you have courage? These people do 
not know how to handle arms; they have not 
got a good physique. This would mean only 
handing over the democracy on a plate to the 
Chinese type of communism. I hope my 
friends will not take it ill. Unless you want to 
make a present of this type, it is in the interests 
of the world peace itself that this country 
should be strong. Peace always depends upon 
the capacity to defend peace. If only one 
country had the atom bomb and the others did 
not have it, then the others would have been at 
the mercy of that one country having the atom 
bomb. It is very easy now to say that the atom 
will be used only for peace because they know 
now that if an atomic warfare takes place, 
radiation will kill all of them. That is why they 
have started talking of peace, peace created by 
fear of destruction and that is why they are 
talking of peace. The peace of a weakling has 
never been recognised. 

Without meaning any disrespect to 
anybody, I have no doubt whatsoever that if 
Pakistan would have been met by force in the 
earlyi stages, Pakistan would have been wiser, 
but Pakistan realises that she can take one 
post and then go on negotiating. Therefore, 
Pakistan thought it best to 

be aggressive but the moment you start taking 
measures you see now what Pakistan does. 
Pakistan will be much wiser. I do not know. 
Pakistan is being armed by others. They are 
great friends of ours. America is pouring its 
might and England is backing Pakistan with 
political might. Guns are not trained only on 
one sicle; they can be trained °n all sides and 
with all the wisdom with which they have been 
helping Pakistan, the guns may be trained up 
against them when China takes up arms 
against America or against any other 
democratic country. They can afford to 
commit mistakes, the big powers and great 
powers and they can afford to take risks but we 
cannot afford to take risks, especially when the 
arms are pouring into Pakistan, especially 
when China and Pakistan have come to terms 
and when our borders have been threatened. At 
that time to say, "1 have neither the resources 
nor the capacity to train my people" is to invite 
the dooms day and, therefore, Sir, I have no 
doubt whatsoever that it is time we started this. 
In fact, we should have trained ourselves much 
earlier, there is no doubt whatsoever and I do 
agree with Mrs. Shakuntala Paranjpye. Why 
should only the boys be trained? You do not 
want to have strong men and weak women in 
this country. At a time when longevity has 
increased by leaps and bounds we do not want 
to have in this country men and women who 
after fifty years are not able even to trot on the 
surface of the earth. That type of nation cannot 
survive and from the nation's point of view, 
from the political, mi'itary or social point of 
view, we must have training. 

Ours is a country wedded to secularism. 
What is the lesson that history has got to teach 
us? We divided this country—and I want to 
remind my countrymen that this country was 
divided—on the basis that sufficient land was 
given to Pakistan on the basis of Muslim 
population. We could have accepted some 
other type of Government but we knew that 
we do not want to have a perpetual war 
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Dasea on religious consideration ana we have 
accepted secularism. We want to defend that 
secularism. God forbid, but what happens if 
secularism fails in this country? If secularism 
fails, the whole of Asia is doomed and 
therefore it is absolutely necessary much 
more than anything else that if secularism is 
to succeed in this country it can only be 
defended by strong men, not by zealous peo-
ple, not by people who are weak and likely to 
fall a prey to religious slogans and religious 
sentiments. Even from this point of view, it is 
absolutely necessary. As I have been telling 
my friends often, I hope and pray that our 
friends in America and England understand 
that Kashmir is not just a small piece of land; 
Kashmir is the embodiment of secularism. 
What is the case of President Ayub Khan? 
President Ayub Khan says there is a majority 
of Mohammedans in Kashmir and therefore it 
must go to Pakistan. What is our case? Our 
case is that we do not differentiate between 
Hindus and Mohammedans and therefore we 
have a right to keep Kashmir. May I ask those 
friends whose case is better? Is the case of 
President Ayub Khan better or is the case of 
India better which says that we do not 
differentiate between Hindus and 
Mohammedans? Therefore Kashmir must 
remain with us. The moment you allow 
Kashmir to go there, there is an end of 
secularism in the country and nobody will be 
able to defend secularism, I have no doubt 
whatsoever. It is time those friends of ours 
understood this. 

Now, these incursions have been taking 
place time and against all these ten or twelve 
years. May I, in all humility, ask the U.N. 
observers why they have been posted there? 
May I know why even now nothing has been 
said by the observers of the United Nations 
Security Council as to who has been 
responsible for these incursions? Even the 
foreign Press— the English papers and the 
American papers—have been writing that it is 
Pakistan which has been responsible for this 
infiltration but what has hap- 
609 RS—6. 

pened to the U.N. observers? Why, are they 
afraid of Pakistan? Th« only point on which 
you can defend the U.N. observers' silence is 
the fact that they are afraid of Pakistan, be-
cause Pakistan is capable of playing mischief, 
because Pakistan is capable of joining hands 
with China. They do not want Pakistan to go 
over to China. There can be no other reason. 
Now at such a time when might ha» been 
recognised, when even the capacity to play 
mischief has been respected, to sit supinely 
with folded hands and to say that we are the 
votaries of cihimsa is to say that we are in-
capable of defending ourselves. 

There is one point that troubles me and that 
is why I want to have a phased programme 
because the parties here have not learnt 
discipline and I am afraid that with rifle 
training we may not have a shooting war bet-
ween parties in this country. That i» what I 
am afraid of. Here we have the Jana Sangh; 
we have the Muslim League; we have the left 
Communists; we have the right Communists; 
and without meaning any disrespect to 
anybody we are also not disciplined. And if 
you have compulsory training beforei a code 
of conduct is accepted by the parties, anything 
may happen. Therefore I accept the 
suggestion and the amendment of Mr. Gujral 
that we must start with the borders where 
there is trouble now. Our resources will be 
sufficient for this and we will be able to see 
how they behave, and slowly and gradually 
this idea should take roots in this country. 

I therefore welcome this Resolution and 
congratulate our friend from Kashmir that he 
has given us a timely warning. 
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THE VICE-CHAIRMAN (SHRI AKEAR AXI 
KHAN) : You have exceeded your time, Mr. 
Ghani. 
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"During the period 15th November, 
1964 to 15th February, 1965 Pakistan 
violated the ceasefire line in  Jammu  and  
Kashmir  on       665 
oprasirms." 

"Our security forces vigorously 
patrolled the ceasefire line to check 
and prevent violations. In the 
case of firing by Pakistani or Pa 
kistan-occupied Kashmir troops etc, 
our security forces returned the fire 
wherever       necessary. Besides, 
ceasefire violation complaints were lodged 
with the U.N. Military Observer." 
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THE     VICE-CHAIRMAN (SHHI 
AKBAR  ALI KHAN):     Mr.    Mir. You 
will have to finish before 4-30. I am 
giving you ten minutes. 

SHHI G. M. MIR (Jammu and Kashmir) :   I 
want more time. 
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SHRI M. M. DHARIA (Maharashtra): On a 
point of order, Shr. 

THE VICE-CHAIRMAN (SHRI AXBAB An 
KHAN): I see no question giving rise to a point 
of order; there is no time either for all that. 

SHRI M. M. DHARIA : My point of order 
is this, Sir. According to rule 161 every 
Member is entitled to speak 

tor hiteen minutes and the mover is entitled) 
to speak for thirty minutes. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): Mr. Dharia, you will understand that I 
am fully aware of the rule. I have given him 
the time at his request otherwise there was no 
time. So that is my discretion and I have used 
it in his favour. 

SHRI V. M. CHORDIA : There should be 
no time-limit, Sir. 

SHRI G. M. MIR : Sir, the discussion that 
took place between you and another hon. 
Member has taken away my time; I hope this 
time will be given to me. 

 



1795    Compulsory physical    \ RAJYA SABHA 1    to every able-bodied     1796 
and rifle training male citizen 

 



1797     Compulsory physical      [ 27 AUG. 1965 ]      to every able-bodied      1798 
and rifle trainina male citizen 

 



1799     Compulsory physical    [ RAJYA SABHA J    to every able-bodied      1800 
and rifle training male citizen 

 



1801      Compulsory physical     [ 27 AUG. 1965 ]      to every able-bodied      1802 
and rifle training male citizen  

 

SHRI M. M. DHARIA (Maharashtra) : On a 
point of order  Sir. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): I see no question giving rise to a point 
of order; there is no time either for all that. 

SHRI M. M. DHARIA: My point of order is 
this Sir. According to rule 161 every Member 
is entitled to speak for fifteen minutes and the 
mover is entited to speak for thirty minutes. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): Mr. Dharia, you will understand that I 
am   fully 
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aware of the rule. I have given him the time at his 
request otherwise there was no time. So that is 
my discretion and I have used it in his favour. 

SHUI V. M. CHORDIA: There should be no 
time-limit, Sir. 

SHRI G. M. MIR: Sir, the discussion that took 
place between you and another hon. Member has 
taken away my time; I hope this time will be 
given to me- 

 

 



1805      Compulsory physical     [27 AUG. 1965]     to every able-bodied     1806 
and rifle training male citizen 

 



1807     Compulsory physical    [ RAJYA SABHA ]    to every able-bodied     1808 
and rifle training male citizen 

 



1809      Compulsory physical     [27 AUG. 1965]      to every able-bodied     1810 
and rifle training male citizen 

 



1811    Compulsory physical    [RAJYASABHAJ    to every able-bodied    1812 
and rifle training male citizen 

 



1813      Compulsory physical      [27 AUG. 1965]      to every able-bodud      1814 
 male   Citizen 

 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Mr. Qureslhi, he has 
agreed with your Resolution in principle, but 
he has expressed some difficulties and has 
appealed to you to take it hack. 

SHRI M. SHAFI QURESHI; Sir, I would 
like, with your permission to deal with some 
of the points that were raised during the 
debate here. Shri Ramachandran who 
pretended to be a very non-violent man and a 
follower of.   .   . 

DR. SHRIMATI PHULRENU GUHA: I want 
a clarification, with your permission, Sir from 
the mover of the Resolution. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): What clarification? Let 
him go on. He has just begun. And Mr. 
Qureshi you know Mr. Ramachandran has 
already been dealt with by so many hon. 
Members. 

SHRI M. SHAFI QURESHI: I am sorry my 
hon. friend is not here. Fortunately he does 
not come within the category of those to 
whom this training is to be given, because he 
is more than 50 or 55 an^ so he need not have 
been worried about my Resolution. But then 
there was my learned  colleague   Shri  Abdul  
Ghani, 

who said certain things about Kashmir 
and Kashmiris.  May I point but that 
it is not the conventional type of war 
that is being fought in Kashmir now? 
Recently  President   Ayub  Khan      of 
Pakistan said  that  in Kashmir    they 
would now wage a war of the Algerian 
type.     That   meant   sending   guerillas 
into  Kashmir,  not  the regular  army. 
Although these guerillas, these invad- 
ersj    are from the regular battalions 
of  Pakistan's  armed  forces  but  they 
have   been   disguised   and   they   have 
been given local clothes and are fully 
equipped     and    fully     armed     and 
they    have    come    into    our    terri 
tory.     They    are    not    concentrated 
in one place.        That is the    position. 
They are in every    village and it is 
not possible for    the Army    or    any 
army in the world to face these   in 
vaders.    We have seen what happens 
to the biggest    army the     American 
army in   Vietnam.    Despite the    use 
of the    American Air      Force      and 
modern weapons,  that Army has be 
come quite useless in the face    of the 
tactics of the guerillas there.     It was 
with that view I had brought     for 
ward  this Resolution.    It is only the 
people   and   the   people   alone,   along 
with the valiant Army, who can face 
these  marauders   and  push  them  out 
of the State.      I  am happy that  the 
hon. Minister has agreed in principle 
and he has also been   able to   sense 
the feelings of this august House and 
I am sure these things will be kept in 
mind.    If   rifle   training   is   not   pos 
sible, at least we can have    physical 
training for which no cost is involved. 
We do not want rifles and we do not _ 
want uniforms.   We have not to spend 
on uniforms     or on     rifles. This 
portion at least we can take up. We have to 
inculcate in the minds of the people that sense 
of patriotism and national integrity and for 
that we have to do something, create the will 
in the people to face the enemy. 

As the hon. Minister has given this 
assurance, I would beg leave of the House  to  
withdraw  this  Resolution. 

The Resolution was, by leave, withdrawn. 


